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IN THE INCOME TAX APPELLATE TRIBUNAL, 
‘C’ BENCH, KOLKATA 

 
Before Shri Rajpal Yadav, Vice-President (KZ)  

& 
Shri Girish Agrawal, Accountant Member 

 
            I.T.A. No. 1477/KOL/2023 

 
Seemanta Chetana Mancha Purvottar,.........Appellant 
Keshav Dham, K.B. Road, Paltan Bazar, 
Guwahati-781008, Assam 
[PAN: AAQAS3805C] 

  -Vs.- 
Commissioner of Income Tax 
(Exemptions),..........................................Respondent 
Kolkata, 
Income Tax Office, 
10B, Middleton Road, 
Kolkata-700071 
 
Appearances by:    
Shri Rames Goenka, A.R., appeared on behalf of the 
assessee  
 
N o n e, appeared on behalf of the Revenue 
 
Date of concluding the hearing : January 10, 2024 
Date of pronouncing the order  : January 11, 2024 

 
O R D E R  

 

Per Rajpal Yadav, Vice-President (KZ):- 

The present appeal is directed at the instance of assessee 

against the order of ld. Commissioner of Income Tax 

(Exemptions), Kolkata dated 31.10.2023, vide which its 

application for grant of registration has been rejected. 
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2. The assessee has filed an application pleading therein that 

jurisdiction over the ld. Assessing Officer (West) with ITO, Ward-

1(2), Guwahati and under some wrong impression, it has filed the 

appeal at ITAT, Kolkata instead of filing it at Guwahati. It was 

further pointed out that the appeal at Guwahati has already been 

filed by the assessee on 29.12.2023. The assessee prayed that 

this appeal be dismissed as withdrawn. Accordingly, we dismiss 

this appeal as withdrawn. 

 

3. In the result, the appeal of the assessee is dismissed. 

      Order pronounced in the open Court on 11/01/2024.          

  

  Sd/-      Sd/- 

        (Girish Agrawal)                (Rajpal Yadav)                             
Accountant Member       Vice-President (KZ)                    

       Kolkata, the 11th day of January, 2024 
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Keshav Dham, K.B. Road, Paltan Bazar, 
Guwahati-781008, Assam 

 
 (2)  Commissioner of Income Tax (Exemptions), 

Kolkata, 
Income Tax Office, 
10B, Middleton Road, Kolkata-700071 

(3)  CIT-       , Kolkata; 
  (4) The Departmental Representative  
  (5) Guard File 
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             By order  
 

                                                 Assistant Registrar, 
           Income Tax Appellate Tribunal, 

                                       Kolkata Benches, Kolkata 
Laha/Sr. P.S. 


